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& * CENTRAL ADMINISTRAT IVE TRIBUNAL PRINC IPAL BENCH
\ NEW DEIHIo
QLA NQL356/96 »

New Do lhi: this the 27 day of Decinberw, 19964
HON'BIE MR. S.R.ADIGE MEMBER (A) .

HON'BIE DR.A ,VEDAVALLI MEMBER (J)

Mans a Ram,

Asstt . Sub. Inspector( Maun‘ted)

Delhi ,Jo\llce Force,

835/L, Old Police Lines,

Rajpur Road, .

De lhi _ seossApplic ant,

{By Advoc ate: Shri C.P.Saxena).

. ,‘\

Versus
1. The Commiss joner of Police (Delhi),
Police H°adquartey_-a IP Estate

M3O Bulldmg
Néw De lhi - 110 002.

* 2, The Beputy Commiss ioner of Police,

HQ(I) Delhi IP Estatey
MSO Building,
New Delhi - 119 002.

3: Shri Sardara Singh Meena,
. Sub Inspector,

Q Border Security Force,
o coon RFF Ac edemy,

Tekanpur Hepse Line,
GwaJ.lOr ( M P ) © '. os ¢ o0 -Respondents Ol

( By Advocate: Shri Raj Singh 9.

JUDGMENT

\ HON'BLE MR.S.R .ADIGA:.MEMBER QAI.
‘ Heal'do /
2, Applic ant!s grievance is 1n regard to his

non- promotion as SI of police in the Mounted Cadre )




o

-I2‘

for Delhi Police Force,

34 . As by the Tribunal’s ordey dated 9.5.96

in ..OA No0.92/96 Shri Nand Ram Vs, LG & Drs, wherein

the applicant features as Respondent No.4, the

applic.ant®s adhoc promotion as ASI of Police has.

been set aside, and no materials have been

furnished before us to.show that the said judgment

has not become final, the applic ant'd'oes-not

fulfil the. requi.site qualific ation for promotion to the
rank of SI, That being so, his prayer for promotion

as S.I and his cha-llenge—to the deputation of

Shri S.S.Meena as S, I of Pol ce falls.

4. In this connection, durmg hearing the
applic ant?s counsel Vhas alsb complained about

t:he lck of promotion opportunitizs in the
Moun'i;ed Cadre o‘f'Dﬁe lhi Police Force and has contended
thgt persons froﬁ; outs ide the Mounted Cadre, are
being brought on deputation to £ill up promotional
v anc ies, as a result of which the persons

within Mounted Cadre are not given the bbportunity
to secure the ¢ligibility ¢ ond it ions required

for promotl.on. W are mformed that the applic ant
has filed another OA in which he has inter .
alia‘.prayéd for ¢ adre reviews W hold that this

grievanc'e» of general lack of promotional opportunities

Can apPrOprlate’ly ‘be deaﬁ, with® whil° adjudicat ing

that 0A,

3¢ Under the ciréumstance, this OA is dismissed .

No coasts, i ' ‘
| ’1 ‘ZC/WV‘\L‘—\ ‘ : %/
{ DR A VEDAVALLT ) (S.R .ADIGE
MEMBER (J ) : MEMBER (A ) 0
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